133 Written Answers

National Board of Examinations

1675. SHRI RAMACHANDRAN
PILLAI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Union Government has
any authority to intervene in the
functioning of the National Board of
Examinations;

(b) whether the Union Government
received any complaints about the
functioning of the National Board of
Examinations; and

(c) if so, the details thereof and action
taken thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) Under the Rules
governing the National Board of
Examinations, the Central Government may
issue directions to the Board for ensuring its
proper functioning.

(b) and (c). Certain irregularities were
reported. The matter is under examination.
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AIIMS type Hospital in Eastern and
North Eastern Region in West Bengal

1677. SHRI SUKOMAL SEN: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have any plan to
open an AIIMS type Hospital cum Research
Centre for the Eastern and North Eastern
Region in West Bengal; and

(b) if so, what are the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No, Sir.

(b) Does not arise.

Implementation of Prevention of Food
Adulteration Act
1678. SHRI KRISHNA KUMAR
BIRLA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) what is the existing machinery, if any,
to monitor the implementation of the
Prevention of Food Adulteration Act by the
various State Government;

(b) whether any review has been made to
know how far the basic purpose of the law
has been achieved and the deficiencies, if
any; in the implementation of the Act;

(c) if so, what are the details thereof
stating the names of the States where
implementation of the Act has been found
wanting; and

(d) the measures contemplated by
Government in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.



